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Amending Article 370 for Greater Auto-
nomy to J&K

578. SHRI GOVINDRAM MIRI: Will the
PRIME MINISTER be pleased to state:

(a) what is the stand of the Government on
amending Article 370 relating to special status
of J] & K; and

(b) what are the details of areas in which
the Government are considering to grant
greater autonomy to J&K?

THE MINISTER OF STATE IN THE
MINISTRY OF PERSONNEL PUBLIC
GRIEVANCES AND PENSIONS (SHRI
S.R. SUBRAMONIYAN):

(a) The Government do not propose to
amend article 370 of the Constitution or dilute
the special status of Jammu and Kashmir.

(b) while Government is in favour cf giving
maximum autonomy to Jammu and Kashmir, it
would not be feasible to spell out any details in
this regard at this stage. The Government's
view is that the details would need to be
worked out after dis-cuteions when there is an
elected Assembly and Government in the
State.

[RAJYA SABHA]

to Questions 256

Disposal of Ptots, Houses, through Power of
Attorney

579. SHRI O.P. KOHLIL: Will the
PRIME MINISTER minister be pleased
to state:

(a) whether the sale and purchase of plots,
built up houses and flats through the Power of
Attorney has become a common practice in
the metropolis;

(b) if so, whether this deprives the public
exchequer of revenue worth crores of rupees
which otherwise would have accrued to it by
way of registration charges, stamp duty, etc;
and

(c) if so, the effective steps proposed to be
taken to remedy this situation?

THE MINISTER OF STATE IN THE
MINISTRY OF URBAN AFFAIRS AND
EMPLOYMENT (DR. U. VEN
KATESWARLU): (a) to (c) Instances of sale
andd purchase of properties through the
General Power of Attorney (GPA) have come
to the notice of the Government with a view to
check the erasion of Stamp Duty &
Registration charges through this, a proposal
for compulsory registration of the GPA's and
amendments to the Transfer of Property Act,
Indian Stamps Act etc. is under consideration
of the Government in consultation with
Government of National Capital Territory of
Delhi.

Import of Coking Coal for Power Plant

580. SHRI KRISHNA KUMAR BIR-
LA: Will the PRIME MINISTER be
pleased to state:

(a) whether Government propose to import
7 million tonnes of coking coal during 1996-
97 to meet the demand of the power plants in
the country;

(b) if so, the estimated cost involved;

(c) the extent to which the imports are
likely to bridge the gap between demand and
supply of coking coal; and



